FORM- G

INVITATION FOR EXPRESSION OF INTEREST
FOR MAJESTIC HOTELS LIMITED
OPERATING PARK PLAZA, HOTEL AT LUDHIANA

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/
CIN/ LLP No.

Majestic Hotels Limited
(“Corporate Debtor™)
CIN: U55101PB1989PL C037667

Address of the Registered Office

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Punjab

URL of website/ webpage

https://majestichotel.ibc2016.net

Details of place where majority of fixed assets are

located

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Punjab -141002

Installed capacity of main products/ services

114 rooms (with 77 rooms being presently
operational), along with 5 Banquets halls of
different sizes, 3 Restaurants, Swimming

pools, Gym and other facilities.

Quantity and value of main products/ services sold

in last financial year

Sales in FY 2025-26

Rs. 22,36,01,868 (Provisional)
Sales in FY 2024-25

Rs. 21,68,90,154 (Audited)

Sales in FY 2023-24
Rs. 21,43,36,722 (Audited)

Number of employees/ workmen

157 — Payroll Staff
52 — Contractual employees



https://majestichotel.ibc2016.net/

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, relevant dates for subsequent events of the

process are available at:

Details of the process and manner of
submitting an expression of interest in the
corporate
(“CIRP”) of the Corporate Debtor, including

insolvency resolution process

9. |Eligibility for resolution applicants under section | the eligibility ~criteria for prospective
25(2)(h) of the Code is available at: resolution applicants (as approved by the
committee of creditors of the Corporate
Debtor (“CoC”) under Section 25(2)(h) of
the Insolvency and Bankruptcy Code, 2016
(“Code”), are set out in the detailed Invitation
for Expression of Interest.
The detailed Invitation for Expression of
Interest containing these details, is available
on the website of the Corporate Debtor and
can be accessed at
https://majestichotel.ibc2016.net
Any other details may be sought by sending
a request to the Resolution Professional at:
majestichotels.cirp@gmail.com
10. | Last date for receipt of expression of interest 16/11/2026
11. |Date of issue of provisional list of prospective 19/11/2026
resolution applicants
12. | Last date for submission of objections to provisional 24/11/2026
list
13. | Date of issue of final list of prospective resolution 27/11/2026

applicants



https://majestichotel.ibc2016.net/
mailto:majestichotels.cirp@gmail.com

14. |Date of issue of information memorandum, 30/11/2026
evaluation matrix and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution plans 30/12/2026

16. | Process email id to submit Expression of Interest

majestichotels.cirp@gmail.com

17. | Details of the corporate debtor’s registration status
as MSME.

The Corporate Debtor is not registered
as a Micro, Small or Medium
Enterprise (MSME) under the MSME
Act

Notes:

(1) The present Form G is being issued in supersession of the earlier Form G dated 01.09.2026,
as amended by the corrigendum dated 17.09.2026, pursuant to the annulment of the process
for invitation of Expressions of Interest initiated thereunder.

(2) The timelines as stated in the present Form G, remain subject to modification / extension with

the approval of the CoC.

Sd/-

Mr. Krishan Vrind

Jain Resolution

Professional

In the Matter of M/s Majestic Hotels Limited

Regn. No. IBBI/IPA-001/1P-P00284/2017-2018/10528
Registered Address: 1139, sector 82A, IT City,
Block B, Behind WTC, Sahibzada Ajit Singh Nagar,
Punjab ,160055 Email for Correspondence:

majestichotels.cirp@gmail.com Registered Mobile No.

9417009490, +91- 62832-81078
AFA valid till 31.12.2026

Place: Chandigarh
Date: 30.10.2026



mailto:majestichotels.cirp@gmail.com
mailto:majestichotels.cirp@gmail.com

FORM MO INC-26

[Pursuan to Fube 30 the Companles
{Incorporationy Rules, 2014]
Adverizemant to be pubished in the newspaper
for change of registaned afice of fia company
from one siaba to ancthee
Bedorn The Central Gowvarnmaond, Regional
Directar, Nosthem Regicn Dirsctorate-1
I e maths o sob-sechian () al Sectian 13 al
Lompasies Ael 2003 am cluse G ol sub-nge (5) of
e 30 ob he Corganes Decargosatian) Hulss 7014
AND

in the matter of VIRGID ESTATES PRIVATE

LIMITED (ci%: wre101DL2B05PTCI33156)
reorporaknd under the Compames Acl 1558, hayving
i3 registered ofice st “LGF-10, Yasan! Square
Mall, Plod-4, Seclor-B, Pocket:¥, Community
Centre. VasantKun], Mew Defhi-110070"
—Applicant Compary | Patitioner
Mohica i hersby piven to the Ganaral Fublic that te
coengany proposesio maks pplicsfon to the Central
Government urder ssction 13 of the Coenpanias
Act: 2003 sesing condrmation of abarsfon of the
Memorandum of Aszociation of the Compsany i lerms
al the spedal resalution passed atthe Extra Ordinary
Genaral Maating neid on 117 Detober 20260 enanke
fhe company to change fis Redgsterad offce from
“Mationad Capital Tarritory of Dedhi” o "Sate of
Haryama"
By parson whose inlera st is fikely to ba affiectsd by
the proposed charge af the registerad office of e
cormgany ey dofvor aither on the MCA-21 portal
{www.meigavin] by filing investor compéaint
form of casn b be deivaned o send by regisbened
pasl of hisher cbieclions supporasdd by an afidavi
wiabrg the malurg ol Kisher inlerest and groomds
al apposiion o e H-ugiurq'l Directar, Morthern
Rogion Darsctorate-1 & fhe sddmess B-2 Weno,
" Flear, P1, Deendayal Anfyedaya Bhawan, CGO
Complex, New Dethi-110003 sdihin Fourteen {1d)
diays fom e date ol publication of s nolice with a
a1 IheAgnieant Comgaany alils registered ofliss
a1 lhe address menloned below
"LGF-10, Vasant Sguare Mall, Plot-A, Sector-B,
Pocket-¥, Community Cemre Vasant Kun|,
Hew Dalhi-110070°
Far and on behalf of
VIRGO ESTATES PRIVATE LIMITED
Sel-
WAMRATA GOEL. Direcior

Dabe: 3910206 DiN: 0938514

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM NO INC-26
[Fursuant o Rula 30 the Companies
(incorporation) Rudes, 20141
Adverpsamend ¥ bo published in (he nowspapar
far change of regisierad ofice of the company
Trcrm ane slahe o anolher
Befare Tha Central Gowernment, Ragicnal
Direcior, Marthern Rogion Dircorade-1
| T matBer ol sub-s2cfan (8] of Secsnn 1 of
ampanies Al 20T and chause Jak o sub-nike (30 al
ralé 31 of e Compases (ncomerston Ruks, 2004
AND

inthemaseral VARESHWAR COLONIZERS

PRIVATE LIMITED (CIN: UT010200L2008PTC
1491 B4) incorporaled undar tha Companios At 1958,
Fawing B5 recatersd offce-at “LGR-10, Vasant
Square Mall, Plot-f, Sector-B, Pocket-V,
Commumnity Cemtre, Vasant Munj, Mew Delhd-
10070" . Applicant Company ( Petitioner
Mol is hireby goeen B the Genesd Public Sal thi
CompEy prooases ia mese appleation i e Cantral
Government under secion 13 o e Companics
Al 2013 seeking confirnaion of sterilian o the
Meamorandum al &ssoctalon of e Campany in s
ot sriacinl redsiutinn passod ol the Exfra Dedinary
Gererl Mealing held an 11" October 2026 1o enable
e comparny |0 dfamge 8 Regisiensd office feom
"National Capital Territary of Delhi® © “State of
Haryana®,
Ay PTRON WS inlerest is [foey [ Ba aflecimd By
the propesed charos of fe eoslaned oftee of he
company may dedver alther on the MCA-21 parfal
wasw s govin) by Ming invesior camplatel
oFm OF Cause o be delivered ar S5nd by negisherpd
post o hiaer oljections sopedared by an affidmal
qlating [he nature of fsher inleres] and grounds
of cpoasitian Iy the Reglenal Dineclor, Nartbern
Eaml]lredmaﬂ&J al e address B=2 Wing,
B . PL Deendayal Antyodaya Bhawan, CE0
Comphax, How Dethi-110003 wiinn Fourtsen (14
days fram the date of pubikeation of his rofce wilh
copy ¥ the Applican) Comparry al & regslerad allice
& the address menbioned halow,
"LGF-10, Vasant Square Mall, Plot-A, Sector-8,
Packed-¥, Community Centre, Vasant Hun|,
Hew Delhi-110070"

For ang on bahsai of

YARESHWAR COLONEZERS PRIVATE LIMITED
3d.
SULOCHAMA GOEL, Direcios

Date: 31,10, 2026 O 00120169

Form Mo INC-26
[Pursuant to Rule 30 the Gompanies
{Incorporation) Rubes, 2014)
Before the Regiomal Divector, Morthern Region-1
In the matter of sub-secton (4) of Seclion 13
o Companles -Act, 2013 and clause (a3) of
sub-rufa (5) of Rulg 30 of the Gompanles
(Incorporation) Rules, 2014
AND

In the matter of TRINITY REINSURANCE
BROKERS LIMITED having its registered
offloral A-23, Mandakini Enclave; Alaknanda,
Maw Delhi-110019
WOTICE is herety given io the Generad Public
that the company proposes fo make
application o the Central Government undar
Section 13 of the Companies: Act, 2013
seeking confirmation for alteration of the
Memorandum of Assocfation of the
Company in tarms of the Special Besolufion
pazsed at an Extra-ordinary General Meeting
hald on Thursday, 290 Dctober, 2026 1o
gnable the company to chanpe its
Ragistered Offica from tha “State of Delhi”
1o the " State of Uitar Pradesh".

ANy parson whose mlerest is likely 10 he
affected by the proposed change of the
regaterad aifice of the company may delives
gither onthe MCA-21 portal [weank.mea.go.in)
Iy Tiling inwastar complaint form or cause 1o
be: delivered or send by replsierad post of
his/her objections supported by an allidavil
stating the nature of his/her interest and
grounds of opposition to the Raglonal
Directar, Morihern Region-1 af ihe address B-2
Wing, 2nd floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, Kew Delhi - 110003
within fourteen days of the date of publication
of this nofice with a copy to the applicant
company at [t registered office a1 A-23,
Mandakini Enclave. Alaknanda. Maw Delhi -

110014 For and an benall of e Petiiones
TRINITY REINSURANCE BROKERS LIMITED

Sdv-

Dafe: October 300, 2026 Harshil Jain [Director)
Place; Kew Delhi DIN - 0437740

BEFORE THE CENTRAL GOVERNMENT
[REGISTRAR OF COMPAMNIES, WCT OF DELHI)
In the malrar of (he Limibed Liasilily Parlnarship
Aot 2008, Section 133y of Limited Liakdity
Partnerzhip A, 2008 and Rida 17 o the
Limited Liabifty Parinarship Rules. 20409
Asid
In fha mattar ol
HEST ADVISORY LLP
LLEIN : ACH-3180
Hawing Itz ragislerad office at £1/19, 3rd Floar,
East Azad Nager. Dehi-11008%1
soenmn PENITINET
Motice i hereby given (o e General Public 1hal
the LLP mproposes 1o maks application to the
Regisirar of Campanias under sacton 15 (3] ol
the Limited Leakdity Parnerhip Act, 2008 read
with Hula 17 ol the Limited Liabilily Partnership
Rises, AL feeking confirmation i changa s
Registared Office from “NWCT OF DELHI" Lo
"STATE OF UTTAR PRADESH".
Ay peegon whoss inlerest & likely 1o be sffectzd
by the proposad chanpe of the registened offica
of the LLP may daliver or cacse to be delivered
or send by regstersd post of hisfher objeclions
supporied by an alfidavit stating e nature of
his'her interest and grounds df opposition
supporlad by an alfidavt 1o the Begislear of
Comparees-|| (Cenral Dalbi) Bsh Floor, Lok Mayak
Bhiraan Khan Markal, Mes Dathl- 110003, (D),
within Tweaty One days of the-date of publication
of fhiz nalica with a copy le the palitanar LLP al
[1E3 1¢g|5le.r|,':;] oifcE &l he acddrass. menboan il
below
NEST ADVISORY LLP
Reqtsiered Office ; 4148, Srd Floor
East Azad Magar, Dehi-110021
Fir West Advigory LLP
Sdi-
Durgesh Mandan Ojka
[Dasignated Parlner)
DPEN | 3232128

Ptace ;: Delhi
Daba : 31.10.2026

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredasaresultof
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

“MAJESTIC HOTELS LIMITED”
OPERATING PARK PLAZA, HOTEL AT LUDHIANA, PUNJAB

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

with PAN/CIN/LLP No.

1. | Name of the corporate debtor along

MAJESTIC HOTELS LIMITED
(“Corporate Debtor”)
CIN: U55101PB1989PLC037667

2. | Address of the Registered Office

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Punjab

3. | URL of website

https://majestichotel.ibc2016.net

4. | Details of place where majority of fixed
assets are located

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Punjab-141002

FORM NO INC-26
[Purswant fo Rule 30 the Companies
(incarporation) Rutes, 20147
AdverEsement o be pulfished in the newsoaper
Tor chwnge of registerad ofice of e company
I ane slale o anolher
Befare The Caniral Government, Reglonal
Derecton, Marthern Region Direciorate-1
In tha makser ol sub-s2esan (8} ol S2czon (3 of
Campanies &el, 2013 and ciause da) of sub-nie (&) al
rale 30 of tbe Compaaies Incomporason) Rues, 2014
AND

I Me males of 'h'l.'HAIIIHAJ' I-““.n“u,
PRIVATE LIMITED (cis: UTo10104200597C
148069) meorporaind under fu Campanies i 1356
hawing ils r&almd ofica-at  "LGF-10, Vasant
Sguare Mall, Plat-A, SectorB, PockelV,
Commimity Centra, Vasant Kunj, Mew Delhi-
1100ra" ~dpplicant Company | Petitioner
Matice 15 herahy aren 1o the General Poblc el the
company prondsas b rake apploation o lhe Cenlral
Governmenl under sadion 13 of e Companes
Act, 2013 seeking confimation of steralian of the
Memarandum ol Assoctaton of the Company inlams
o the apectal resaiufion padsed at the Extra Oadinary
General Mesteg hald on 117 October 2026 to enabie
e comparty o change ©8 Regigtensd ofica from
“Matiznal Capital Terribory ef Defhi® b *Stale af
Haryansa®,
vy pamon whiss Inlerest @ |kely 1o be affecled by
the proposed chanos of Ha regislensd offce of the
company may deivar either on the MCA-21 portal
waw, meca.gaviing by fling invesior complatnt
e of cause ho be cellvered ar 2end.by regisiered
porst of hisiher chjectons supported By an affidavt
stating the natwe of hisher inlerest and groonds
of copastion 1o Ihe Reglenal Dérector, Morihern
Remn Direciorate-1 &t T sodess B-2 'ﬂ'lEEj
7 Floer, PL Deerdayal Antyodaya Bhawan ©
Complex, Hew Delihl-110083 winin Fourteen (14)
days fram the date of publication of this nodice with 2
copy io the Applican Compary Bt &2 regstenad office
a1 thae addness mentoned below.
"LGF-10, Vasant Squane Mall, Plol-A, Seclor-B,
Pocket-V, Community Centre, Vasant Kunj,
Mow Delhi-110070"
For and on beha# of
VARADRA) BLALDWELL PRIVATE LIMITED
Sdl-
SOUMEN DaS, Direcior

Date; 31,70, 2026 OiM: GEZR50a2

Before Debts Recovery Tribunal-ll, Delhi

dth Flioor, Jeevan Tara Building, Parfiament Sarest,
M Delimi- 11000

Notice under section 15(4) of the Recovery

of Debts Due to Bank and Financial

Institutions Act, 1993 read with Rula 12 & 13

of the Debis Recovery Tribunal (Procedura

Rule) 1983} in the matter of

TA NO 1240/2024 DATE: 30.06.2026
BANK OF BARDDA MPPLICANT
VERSUS
ME VINAY GANOTRA _RESPOKIENT
& ORS.
To,
DEFENDANT

01, MR VINAY GANOTRA 5/0 BODHRAJ
GANOTRAM-1/A-T JHULELAL
APPARTMENTS PITAMPURACELHI

ALSO AT NEW LINE MOTORS
TYRESHOPES CNG WORKING SHOP SHOP
WO 10 A4-1 DDA MKT PASCHIM VIHAR NEW
DELHI

DZ MRS JYOTI GANDTRA WD MR VIMAY
M-1fA4-7 JHULELAL APPARTMENTS
FITAMPLIRS DELH] - 34

D3.M/S PEBELES PROLEASEPYTLTD
A-168 2ND FLOGR MANDAVALI FAZALPUR
CANGARAM GALI SHAKARPURDELHI
ALSO AT AMARPALI CORPCRATE TOWER
C-56M40 5ECT 82 WORDAUP

Whareas the above pamed applicanis)
has'hawe Insbiried a case for racowary of RS,
35,57 510/- [RUPEE THIRTY FIVE LAKH
FIFTY SEVEM THOUSAMD FIVE HUMDRED
TEN OMLY) against you and whereas | has
paen shown to the satisfaction of the Tribunal
that i is nol possdle o senve vou in the ardinary
way, therefore, this notice is given by
advertisemeant directing you to make
agpearance in the Trbunal on 13.11.2026 ot
11.00 A8

Take notica thal in delault of your appaaranca
o 1he day belors the menlioned, the case wil
e heard and det@rmined i yourabzance.

All the matters will be faken wp through
Wideo Conferencing or Physical and for that
pUFpOSE:-

[} Al the Adwacatesdigants shall cownload
Ihe "CiscoWebax" apphcation f soltware;

(%] "Meating D™ and Passwaord for the date of
hearing qua cases fo be taken by Hom'béis
Fresiding officenRegisirar shal be dsplayed in
the daily cause lisf itzelf af DRT Official Porial
g, dri.gov.in.

(5] In Ay exigancy e Adwocats) Litganls can
contacl the concerned official at Ph. No,
2AT4B4TE,

Given under my hend and seal of the Tnbural
this the 30th day of June, 2026

BY ORDER OF THE TRIBUNAL
SECTION OFFICER, DRT-H, DELHI

5. | Installed capacity of main products/ services

114 rooms (with 77 rooms being presently
Ioperational), along with 5 Banquets halls
of different sizes, 3 Restaurants,
Swimming pools, Gym & other facilities.

services sold in last financial year

6. | Quantity and value of main products/

Sales in FY 2025-26

Rs. 22,36,01,868 (Provisional)
Sales in FY 2024-25

Rs. 21,68,90,154 (Audited)
Sales in FY 2023-24

Rs. 21,43,36,722 (Audited)

E-A
Act, 2002 read with proviso to Rule 8(6)/9(1) of the Security Interest (Enforcement) Rules, 2002,
Motice 15 hareby grven 10 the public in generad and in particular to the Bormower(s), Morgagar(s) and Guarantor (s) thal the below descnbed mmovable propery

M

SATURDAY, OCTOBER 31, 2026

da 3in §5igT  Bank of Baroda

Branch- ROSARB, 33/100, 1s! Floor, Lauries Hotel Compound, M.G. Road, Agra-282001
Mobile. No. 8477009435, Email Id: saragr@bankofbaroda.com

Appendix-IV-A
[See proviso to Rule 8(6)/9(1)]
Sale Notice for Sale of Immovable Properties

uction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financlal Assets and Enforcement of Securily Interest

E-AUCTION
SALE NOTICE

tgagedichamed o the Secured Credior, Physical possession of which has been taken by the Authorized Officer of Bank of Baroda, Secured Craditor, will be sold

on “As is where is", “As is what is", and “Whatever there is” basis for recovery of dues in below mentionad account's

-
iy

Sr.

ol

detads of Borrower's/Guaranior'sSecured Assel's/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amaount are mentionad balow -

. s short Descriotion of th Reserve Price | Status of
Name & Address of | O® short Description of the Date and . S Property
: | immovable property with : EMD Possession '
Borrower’s, Guarantor/s Timeof |, | AP Inspection
known encumbrances, if any & Bid Increase ]lﬂnnstrucnwe.
Mortgagorls i = E-Auction |, " Physieall Date & Time
2 (Mortgaged by Amount in Rs.)|  Physical)

.IM/s Kewal Ram Ashok|Al the part and F'a:tel on thel Rs. 2.00,75575.20 26.11.2026 | Reserve Price 13.11.2026
Kumar, Prop. Mr. Shankarial, gfpf‘,l"' Egﬁ_;it:‘ii ?_‘;T;;I; (Rs. Two Crore Frow R Ph}"ii‘ﬂil &
Address - 200141, Jamuna|Khasara Mo 1344, Jai Durga ) 10:00 AM.TO |  EMD Price:

Kinara Belanganj, Agra Ganga Dham Awasiya Colony Seventy Five 0Z00PM. | gy 446000 b
M Lol S Lake fahsm lglas *;.:f. Hh;iu:a Thousand Five 04.00 P-M.

. Shanakr =l | ohara, TehsE i Hathras,
Shri Asudamal, Rio-504,|AreaB5568Sq mis Hundred Seventy S

. .| Boundaries of Plot No 48 to 51 . -
Saphire Tower. Pushpanajali hiving adnestuiing ek Five and paise 10,008
Heights. Dayalbagh, Agra 60384 Sq mirs: East Others|  Twenty Only)+
Mrs. Lata Devi Wi ShrijLand, West: 20 # Wida Road
Morth: Piot No. 47 South: Piotof| Interest and other
Shankar Lal, Rio- 504,],.. "
Saphire Tower, Pushpanajall|Boundaries of Piot No 53| charges (Less
tesahts | ihaah having admeasuring areal recovery thereafter,
reights, Dayalbagh. AQra) o042 sq mirs: East: Omers|
Mirs. Kiran Devi Wio She M| and West 20 B Wide Boad if any) as per
K Shamma. Rip-103. Saria|Nerth: Plot of Abhay Jain, South: | 4o mand notice dated
Agra - 282005 Plot of Bhuwan

Bag Boundaries of Plol No 56 to 57 14.04.2019.
Mr. Abhishek Kumar S/0\having admeasuring area
Shri Shankar Lal, Rio- 504, l"iﬂ 54 gt Eﬂﬂ "—‘HW”
Saphire Tower, Pushpanagal Hi:';'r: F’!C-!“:I*E;u‘.na; I'.S-uull;jﬁlfl
Hesghts, Dayalbagh Agra. | R Wide Road

For detailed terms and conditions of sale, pleasa refer/visil to the website link hitps./'www bankofbaroda infe-auction him and hitps.//Baanknet.com Also,

prospective bidders may contact the Authorised officer on Mobile BAT7000435

7. | Number of employees/ workmen

157 - Payroll Staff
52 - Contractual employees

available at:

8. |Further details including last available
financial statements (with schedules) of
two years, lists of creditors, relevant dates
for subsequent events of the process are

Details of the process and manner of
submitting an expression of interestin the
corporate insolvency resolution process
‘CIRP”) of the Corporate Debtor,
including the eligibility criteria for

—_

9. |Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

prospective resolution applicants (as
approved by the committee of creditors of
the Corporate Debtor (“CoC”) under
Section 25(2)(h) of the Insolvency and
Bankruptcy Code, 2016 (“Code”), are set
out in the detailed Invitation for
Expression of Interest.

The detailed Invitation for Expression of
Interest containing these details, is
available on the website of the Corporate
Debtorand canbe accessed at:
https://majestichotel.ibc2016.net

Any other details may be sought by
sending a request to the Resolution
Professional at:
majestichotels.cirp@gmail.com

h

Place: Agra

Details of encumbrance over the above property, as known to the Bank - Not Known For delailed terms and

tonditions SCAN HERE

% sale notice will also be considerad as 15 days nolice 1o the above - menbonaed borrower (s} / guarantor (s) /
mortgagor (5] under Rule B(6) | Rule 9(1) of the Securty Interest (Enforcament) Rules, 2002

Date: 29.10.2026 Authorized Officer, Bank of Baroda

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT, 2002

&9 Nitta Gelatin India Limited

REGD. QFFICE : MITTA CENTER, SBT AVEMUE, PANAMPILLY NAGAR, KOCH|, KERALA- 6E2036
[ Corporate Identification Mumber ; L24299K01975PLCDO265T )
Emaili vinodmohan@nitia-gelatin.ce.in Tel: +91- 484-2864400

10. | Last date for receipt of expression of interest

16.11.2026

11.| Date of issue of provisional list of

prospective resolution applicants

prospective resolution applicants 19.11.2026
12.| Last date for submission of objections

to provisional list 24.11.2026
13.|Last date of issue of final list of 27 11.2026

Date: 30.10.2026
Place: Chandigarh

14.|Date of issue of Information memorandum,
evaluation matrix & request for resolution| 30.11.2026
plan to prospective resolution applicants
15. |Last date for submission of Resolution Plans | 30.12.2026
16.| Process email id to submit Expression I : :
of Interest majestichotels.cirp@gmail.com
17.| Details of the corporate debtor’s The Corporate Debtor is not registered as
registration status as MSME. a Micro, Small or Medium Enterprise
(MSME) under the MSME Act
Notes: (1)  The present Form G is being issued in supersession of the earlier Form G

dated 01.09.2026, as amended by the corrigendum dated 17.09.2026, pursuant to the
annulment ofthe process for invitation of Expressions of Interest initiated thereunder.

(2) The timelines as stated in the present Form G, remain subject to modification /
extension with the approval of the CoC.

Sd/-

Mr. Krishan Vrind Jain Resolution Professional

In the

Matter of M/s Majestic Hotels Limited

Regn. No. IBBI/IPA-001/IP-P00284/2017-2018/10528

Registered Address: 1139, Sector 82A, IT City,

Block B, Behind WTC, Sahibzada Ajit Singh Nagar, Punjab-160055
Email for Correspondence: majestichotels.cirp@gmail.com

Registered Mobile No. 9417009490, +91- 62832-81078

AFA valid till 31.12.2026

da 3iih d5lgT  Bank of Baroda

Branch- ROSARB, 33/100, 1st Floor, Lauries Hotel Compound, M.G. Road,
Agra-282001, Mobile. No. 8477009435, Email ld: saragr@bankofbaroda.com

Appendix-IV-A
[See proviso to Rule 8(6)/9(1)]
Sale Notice for Sale of Immovable Properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule B(6)/9(1) of the Security Interest (Enforcement) Rules, 2002.
Natice is hereby given to the pubbc in genaral and in particular to the Borrowen(s), Morigagar(s) and Guaranior (5) that the below described immovable property
miorigaged/charged to the Secured Credilor, Symbolic possession of which has been taken by the Authonzed Officer of Sank of Baroda, Secured Creditor, will be soid
on“As is where is”, “As is what is™, and “Whatever there is" basis for recovery of dues in betow mentioned account's
The detaits of Borrower/s/Guarantor’s/Secured Asset's'Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are menbioned below -

E-AUCTION
SALE NOTICE

Er Name & Address of Ei_"'e ot Descripmes ﬂh | Property
No, Borrower/s, Guarantor/s F;Ir:::";":bl::a:'&:: ﬁrlm 2 Bid Increase Inspection
J | [NOWN encumaorances, if any O Date & Time
oo [Morigaged by) mount fn Rs) : :
1. Borrower: All that part and parcel off Rs. 12,45845. | 261.2028 m ':j; 13.11.2026
Smt Priti Goyal Wio |Residential property HN-| (Rs. Twelve lakhs Fidn Symbolic &
y ym
Lalit Kumar Goyal, |483/114 [part1/4)Wardno|  Forty Five e Loy 10.00 A M. to
H.N-114 Mghalla |7 Mohalla Gangiwan city| Thousand Eight 04.00 PM.
Gadiwan Karhal Road|Disti-Mainpun standing in| Hundred Forty Five i
Mainpuri-205001. the name of Mrs. Prilil Only)+ Interest and 10,006
Guarantor: Shri Lalit Goyal Admeasuring| other charges
Kumar Goyal, HN- |5 nded: East: Road 18 e attor i
114 Mohalla Gadiwan |g i Housa of : ;
wide, West: House o per demand notice
Karhal Road Rakesh Jain, North: dated
Mainpuri-205001. |Road 8 ft, South: House 18102019
of Vinod Singh e 4

For detailed terms and conditions of sale, please referfvisit to the website link hitps:'www._bankofbaroda infe-aucton him and hitps:fBaanknet com Also,
prospective bidders may contact the Authorised officer on  Mobile 3477009435

For Property under symbolic possession bank will handover the property symbolically to auction purchaser

Date: 29.10.2026

Details of encumbrance over the above property, as known to the Bank - Not Known

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT, 2002

This sale notice will also be considerad as 15 days nobce 10 the above - mentioned bormower (5) [ guarantor (s) /
morigagor (s) under Rule 8(6) / Rule 9(1) of the Security Interest (Enforcement) Rules, 2002

For detailed terms and
conditions SCAN HERE

Authorized Officer, Bank of Baroda

Place: Agra

epaper.financialexpress.comB® @ @

STATEMENT OF UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS

FORTHE QUARTER AND HALF YEAR ENDED 30 SEFTEMBER 2026 (% Iy Lakhs except per shane data)

Sl Mo Particulars STANDALONE CONSOLIDATED
Cuarter Ended Half yeas erded Year Ended Quarter Ended Half vear ended Year Ended
30-Sep-26 ] 50-Jun-26 | 30-Sep-25 | 30-Sep-26 | 30-Sep-25 [ 31-Mar-26| 30-Sep-26 | 30-Jun-26 | 30-Sep- 25| 30-Sep-26 | 30-Sep-25 | 31-Mar-26
Unawdited I.Inauu:llre-:lELInaudited Unawdited | Unsudited | Audited | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
Continuing Operations
1 Total Incame from Gperations [7.470.04 | 14,453 EIE! 19,245.20 | 31,536.02 | 2907206 | 6140859 | 1736024 | 1445398 | 1419340 | 3181422 | 25.3719.66 | 6009605
. Net Profit for the period /vear| before Tax, | 471815 | 338886 | 327737 810701 | 587644 | 14559.65 | 461445 | 339755 | 255235 BO200 | 517863 [ 1332502
Excepiional and Exbra gdinary items- |
from continuing operations
3| Net Profit for the pericdiyearbeforeTax | 4718.15 | 338886 327737 | &107.01 | 587644 [ 14550065 | 461445 | 339735 | 255235 AM200 | 517863 | 1332522
[ after Bxcegtional iems} from
roantineting aperations |
l Net Profit for the periodiyear after Tax TP 351924 241409 623651 455213 | 1,05899 | 361357 251793 | 188007 | 604150 | 385431 982456
I #fter Bxceptional items} from
atinuing operations
Discontinued Operations
5 Net Peafit for the periodiyear beforeTar | - -1 - - = -7 10,08 5041 -32.15 -103.02 -108.28
[-after Exceptional ttems. | from
discontinuing cperations |
& Net Prafit for the periodiyear after Tax = - | = = - - -22.07 - 10,08 -50.61 3415 -103.02 -104.83
| after Exceptionad items) from
fdiscontiniing operations |
7 Tetal Comprehensive Income for the L39S | 250024 | 255930 &19376( 451951 | 1099500 156375 | ZA0TAS | 178376 | 607060 | 3TVRGR [ 065575
perindyear [Comprising Prafity [Logs)
foer the period {afer fax) and Dther
Comprehepsive Income [after tax] ] |
Equity Share Capital A FEF] BI}'-"_EI.E; A7 9y w7y 007 ol 50703 90753 ol e TR, wye 0792 90702
Reserves (exchuding Revaluation Reserves) = - : 3 43,5595.89 s = 502175
a5 showr in the audited Balance Shes |
10 | Eamings per equity share from continng
npetatians [Fper share)
a) fasic (¥) 4054 A5 PH af.6e 50,14 121.81 1980 1754 20,51 a7 64 42 45 108.21
b} Dilsted: (F) 40,54 .75 | b ah.ed 50,714 1218 39,80 215 2081 764 4245 10821
11 | Eamirgs per aquity share from discontmaed |
operations (¥ pershare]
al Basic; (%) - - - - [0.24] 11} .31 [9.35] {104 [1,%0]
B) Dilated; 13} = -1 = = [0.24] [IARH HEYH (0,35} [1.04] [1,%0]
_:I-E'___[;n"-lﬁ%;r-;ﬁﬁfshﬂefmm-r_-:-nrinml] |
and discontirued operations (3 per share)
a) Basic; ¥ 4094 Ir7a 4.7 R, 69 50,14 F21.81 957 T 0.1 67,30 41.41 1711
b} Diluted; 13} #4154 75 2870 Gh.64 50,14 121.81 5T FrRES 203 67,30 41,41 1371

Mdes

1

L

2

Place: Ko hd
Qate; 30 October 2026

These standalone finandal results have bagn prepared in acoordance with Indian Accounting Standands ("ind AS") prescribed under Section 133 of the Companies &, 3013 read with the relevant rubes
thereunder and in terms of Regulation 33 of the SEBI {"Listing Dbligations and Discosure requirements”) Regulations, 70715, as amended.

Thee Company s ergaged @ the manufacdume and sale of products which foarm part of a single product group which represents one operating segrent. As the Chief Operating Decision Maker ["CODM")
rEviews busingss perfomante af an overall growp level, disclosure reguirement under Ind A5 108 “Operating Segments™ Is not applicabée

“The Maharashira State Pollution Contral Board ("MPCE”) vide their closure order dated 13 March 2024 directed the subsidiary cormpany, Bamni Proteins Limited ("subsiiary”} 1o stop the manutacturing
activities at its factary in Bamani village, Chandrapur district, Maharaghtra citing failure 1o comply with certain pollution control norms and conditions for the discharge of treated effleent by the unit x5
stipilated in the ‘Sonsent (o operate’better [sssed by themn. The subsidiary stopped (ks manufacturineg activities wpon mecetpt of dosisre oeder, The management of the subskdiary belieyes that it has complied
with all appiicable nomms stipulated in the consent Do operate letter and the same was communicated to MPCE The management of subsidiary also requested MPCE for an in-principbe approval to Ly a
pipefime for the discharge of treated efluent water (0.3 nearky river which was declined by the BPCE vide its letier dated 30 April 2024, In the absence of techaicadly and economically viable solution for
resusming operations of the subsidiary's manufacturing. activities an a sustainable basis, the Beard of Directors of the subsidiary in their meefing held on @ May 2024 dedded to permanentiy dise the
manufactaning unil'.-fl'aanui the-company by 23 Jufy 2024 Accordingly, the Board of Directors of the subsiniary based on their assessment, conchuded that the subsidery ceased to be a going cancern and
the financial statements of the suhsidiary were prepared on other than qoing concem basis, whereby, the assets are caried at [vwer of cost or estimated net realizable values and the liahilities are carried at
their estimated setthement vabies,

The management of the subsidiary company contineed its efforts to identify a technically and finandally feasible solution for restarting opératians, Induding conducting studies in consultation with
external techmical agendies, During the quarter ended 30 June X025, these studses were completed, and the management concluded that the proposed solutions would entail substantial capital expenditure
and recurring operating (s, mns.idering ihe vnlume of effluent requized to be freated relative &0 the subsidianys scale of operations. Accordingly, the management concluded that the ressmgption of
operations would not be commercially and economically viable, considering the significant investment requirements and the anticipated operating costs in redation to the scale of operations and expected
ecangmi benefis,

The Boand of Directors of the Hokding Company, in their meeting feld on 16 June 2025, decided to explore variows ways i dispose the assets of the subsidiary company in view of the absence of & technically
and commercially feasible solution to ressart its factory operations. it was also decided to explose ways and means by which the cuarent assets availabie in the subsidiany company ould be transferned to
the sharehalders in 4 st effective manper and authorised the Managing Director o take various measures such & inviting expression of interest for sade of property, plant and squipment and i appoént
consultants and legal experts for enabling the transfer of assets in the passession of subsidiary company to its sharehalders. In accordance with Ind A5 105 *Hon-current Assets Held for Sale and Discantinued
Operations”, carrying value of the praperty, plant and squépment of the subsidiary compary was dassifed as asets held for sade with effect from 30 fune 3025, the carying value of which as on
30 Seprember 2026 amounts to T 574,72 lakhs. Corsequently, the results of operations of the subsidiary compary have been presented as discontinoed aperations m the mnsofidated financial residts,
Dunng the previous year, the subsidiary compary had irvited expressions of interest from prospective buyers for the sale of its assets and was engaged In negotiations with a view 1o achieving bettés price
realisation, Considenng the ongoing industrial developments in the vicnity of the factory, management believes that the assets have the potential to realise a valwe higher than the offers received to date

Aecondingly, duing the aerent quarter, the sebsidiary company has issaed fresh advertisements in vanious newspapsss iviting offers for the sale of the sforementioned assets Further, management and
Enard of Darectors of the subsidiary have concluded that the subsidiary continues 1o not being a geing concern, Accordingly, the financial informiation of the subsidiary used for the purpose of consofidation
has reen prepared on a basis other than going concem

During the financial year 2018-19, the Commilssioner of Customs had ssued an order to the Company for 2 customs duty demand of = 87715 lakhs and a penatty of & 1,091.21 Lakhs for import of raw
material, viz, fsh protein under advance authorisation scheme alteqirg misclassfication under the Customs Tariff Act, 1975, against which the Company secured a partly favourable cider from Cistoms,
Exrise and Service Tax Appeflate Tribunal (CESTAT), The appeal filed by the customs department against such CESTAT arder has been dismissed by the Hon'hle High Court of Kerala and the appeal filed by the
Company agasnst such CESTAT arder (1o the extent [8was enfavauralbe to the Company) was allowed vide its [udaement pronounced on 26 June 2025, This was based on the finding that there had been na
breach = ary of the conditions of advance sutharsation issued 1o the Company with respect te its imports. Dusing the quarter ended 30 September 2025, the cstams department filed a specal leave
petitian before the HonBle Supreme Court of India challerging the jud gement dated 26 hane 2025 passed by the Hon'bbe High Cowrt of Rerala. The Hor'ble Supremse Court admitted the matter and granted
an interim stay on the operation of the High Court’s judgment. The matter was onginaily scheduled for hearing in September 2025 which was subssquently postponed, and the revised date is yet to be
nutifsed. The Company shall review the eisting contingent liabity of ¥ 1 819,66 lakhs and provision treated lor customs duty amownting ta ¥ 142,70 lakhs upan the dispasal of aloremantioned petition.

. Effective 21 November 2025, the Government of India has consolidated 29 existing [abour begislations inta four Tabeur codes; namely the Code on Wages, 2014, the Industria] Relations Code, X020, the Code o

Sochal Security, 2020, and the Dooupationa? Safety, Health and Watking Condetions Code, 2020 (collectively refered to as the labour codes). Pursuant to the notification of the abawe [abaur codes, the Company
had estimated and accounted for an ncremental lability of € 226,33 lakhs for own emplovees, which was recognized as employee benefit expense in the financial results for the year ended 31 March 2026, in
accordance with Ind A5 19 Employee Benefits”. Further, the compary afso accumulated a provision of € 41 fakhs as.on 37 March 2026 based on the evaluation of gratuity liability for the contract workdorce
ervjaged 3T its vanious operations as envisaged i the kbour mdes, The Compary continues to manitor the finalization of State Rubes and darifications from the Government on other aspects of the labour maes
and weoild provide ppeopriate acoounting effect on the basis of such developments, as nesded.

The finanial performance of the Company is dependent an quality / availability of raw materials, its price and market demand ot finished goods,

The above standabone finandial results were reviewed by the Audit Committee and approved by the Board of Directors 31 their respective mestings held an 29 Gctober 2026 and 30 October 2026,

For Hitta Gelatin India Limited ¥
Slj_ll' E.- E
Praveen Venkataramanan
Managing Director
DN - 10807719 W

. Chandigarh
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WB CM hits back at Abhishek for
warning cops against ‘false cases’

RINKU BEHERA

TRIBUNE NEWS SERVICE

NEW DELHI, OCTOBER 30

A war of words has erupted
between West Bengal CM
Suvendu Adhikari and TMC
national general secretary
Abhishek Banerjee, with the
BJP leader taking a swipe at
the MP over his warning to

cops against “framing TMC
workers in false cases”.
Reacting to Banerjee’s
remarks, Adhikari claimed
that the TMCleader was mak-
ing incoherent statements
due to a “sodium-potassium
imbalance” and sarcastically
suggested that he “travel to
New York for treatment”.

Speaking to reporters in
Kolkata on Friday, Adhikari
alleged that Banerjee had

India, Armenia discuss cooperation in Al, counter-terrorism

NEW DELHI, OCTOBER 30

India and Armenia reviewed
their bilateral relations, with
cooperation in Al, science and
technology, trade, education

and counter-terrorism figur-
ing prominently during For-
eign Office Consultations held
in New Delhi, the Ministry of
External Affairs said on Friday.

The 12th round of consulta-
tions was led by Secretary
(West) Sibi George on the Indi-
an side and Armenian Deputy
Foreign Minister Mnatsakan

Safaryan. The previous round
was held in Armenia on
November 7, 2025.

The two sides reviewed the
entire spectrum of bilateral

ties, including high-level
exchanges, institutional
engagements, trade and
investment and cultural coop-
eration. — TNS

received information about
the arrest of one of his aides
and had consequently “lost
balance”.  Adhikari also
claimed that the arrested aide
had disclosed information
against Banerjee.

POSSESSION NOTICE - Under Rule 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited,
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called
the Act and in exercise of powers conferred under Section 13[12] read with Rules 9 of the Security Interest [Enforcement] Rules,
2002 issued demand notices calling upon the borrowers, whose names have been indicated in Column [B] below on dates specified
in Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of
receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that
the undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein
below on the respective dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act
read with Rule 9 of the Rules made there under.
The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E]
below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited
for an amount mentioned in Column [D] along with interest and other charges.
Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of the entire outstanding
including all costs, charges and expenses before notification of sale.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office : “CHOLA CREST” C 54 and 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy,
Chennai - 600032., Branch Office: S.C.O. 6 & 7, First Floor, Adj. Indo Canadian Office, Puda

Market, Power House Road, Bathinda 151001

E-AUCTION SALE NOTICE
ON 18.11.2026
From11:00 HRS.

T0 16:00 HRS.

SBI STATE BANK OF INDIA

STRESSED ASSETS RECOVERY BRANCH,

GROUND FLOOR, ZONAL BUSINESS OFFICE BUILDING,
FOUNTAIN CHOWK, CIVIL LINES, LUDHIANA - 141001

E-AUCTION SALE NOTICE
ON 18.11.2026
From11:00 HRS.

TO 16:00 HRS.

NAME OF BORROWER(S) /

GUARANTOR(S)

IEBl (1) Wis Sharma Khad Depot,
Booth No. 6, New Grain Market, Khanna,
Distt. Ludhiana (2) Sh. Parveen Kumar
S/o Sh. Kapoor Chand, Prop. M/s

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF MOVABLE / IMMOVABLE PROPERTIES ON 18.11.2026 FROM 11:00 HRS. TO 16:00 HRS.
LAST DATE AND TIME OF SUBMISSION FOR EMD & DOCUMENTS ON OR BEFORE CLOSE OF E-AUCTION,

BY BIDDERS THROUGH THEIR OWN WALLET REGISTERED WITH

M/s PSB ALLIANCE PVT. LTD. ON ITS E-AUCTION SITE: https://baanknet.com BY MEANS OF RTGS / NEFT

E-Auction Sale Notice for Sale of Movable / Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security interestAct, 2002 read with provision to Rule
8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the borrowers and guarantors that the below described movable /
immovable properties Mortgaged/Charged to State Bank of India (Secured Creditor), the constructive/physical possession of these properties has been taken by the Authorised Officers of State Bank of
India (Secured Creditor), will be sold on "As is where is", "As is what is", and "Whatever there is" on 18.11.2026 for recovery of bank dues+ interest (as mentioned below against the properties)
due to the State Bank of India (Secured Creditor) from below mentioned borrowers/guarantors. The Reserve Price and Earnest Money Deposit will be as mentioned below against the properties.
"The payment of all Statutory/ Non-Statutory dues, Taxes, Rates, Assessments, Charges, Fee etc. Owing to anybody shall be the sole responsibility of the successful Bidder only, Failure in payment of
any amount of the sale price by the successful bidder shall resultin forfeiture of amount deposited by him.
Detailed terms and condition of the sale are mentioned below / refer to Website: (a) https://sbi.co.in/ (b) https://baanknet.com

DESCRIPTION OF MOVABLE / IMMOVABLE PROPERTIES

AMOUNT
OUTSTANDING

Rs. 52,50,977/-

any amountrecovered.

(Co-Applicant),

6. Tejinder Kaur W/o Kulwinder Singh (Co-Applicant)

All Rio: House No. 149A, Opposite Unique ITI, Near Dera Romiwala,
Nathana Road, Bhucho Kalan, Bathinda 151101, Punjab.

7. Mis Shergill Resort Through Its Proprietor/Manager (Bhagwant Singh
Shergill) (Co-Applicant), At: House No. 149A, Opposite Unique ITI, Near
Dera Romiwala, Nathana Road, Bhucho Kalan, Bathinda 151101, Punjab.,
Also At: Nera Bahia Resort, Near Indian Oil Petrol Pump Bathinda, Near
Adesh Hospital, Barnala G.T. Road Bathinda 151101, Punjab.

Singh S/o Gurdeep Singh.

B. 1K-6M situated at Vakiya Rakba Buccho Kalan,
Distt Bathinda is registered at Sub-Registrar, Nathana
as per transfer deed bearing document no. 2022-23/
72/1/2430 dated 27/12/2022 in the name of Kulwinder
Singh S/o Gurdeep Singh.

C. 1K-6M situated at Vakiya Rakba Buccho Kalan,
Distt Bathinda is registered at Sub-Registrar,

Nathana as per transfer deed bearing document

no. 2022-23/72/1/2431 dated 27/12/2022 in the

name of Davinder Singh S/o Gurdeep Singh.

Dated : 31/10/2026
Place : BATHINDA

M/s. Cholamandalam Investment and Finance Company Limited

Authorized Officer

02:

WESTERN RAILWAY - AHMEDABAD
(SURVEY & CONSTRUCTION)
CORRIGENDUM E - TENDER NOTICE

het

E- Tender No. DyCE-C-BHUJ-NL-EPC-01 & 02; Cost Corrigendum for Tender No.
DyCE-C-BHUJ-NL-EPC 02 and pre-bid conference notice for Tender No. DyCE-C-
BHUJ-NL-EPCO1. (1) Cost Corrigendum - Tender No. DyCE-C-BHUJ-NL-EPC-

Construction of New Railway Line

1 Deshalpar - Hajipir - Luna.

Particulars

Previously published (NIT cost)

Revised (NIT cost)

NIT cost

%10,61,76,40,907.85

¥10,17,57,25,444.76

(2) First Pre-Bid Conference - Tender No. DyCE-C-BHUJ-NL-EPC-01:
construction of the new railway line between Vayor and Lakhpat. The first pre-bid
conference for the EPC tender for works in Ahmedabad Division, Western Railway,
will be held online as follows: Date: Tuesday, 03.11.2026, Time: 11:00 AM (IST),
Mode: Google Meet, Joining link: https://meet.google.com/azh-vkev-hbr
Prospective bidders are requested to attend the conference. For further details,

please visit the IREPS website: https://www.ireps.gov.in.

Like us on: [l facebook.com/WesternRly - Follow us on: X x.com/WesternRly

CPM - 094

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

“MAJESTIC HOTELS LIMITED”
OPERATING PARK PLAZA, HOTEL AT LUDHIANA, PUNJAB

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

-

. |[Name of the corporate debtor along

with PAN/CIN/LLP No.

MAJESTIC HOTELS LIMITED
(“Corporate Debtor”)
CIN: U55101PB1989PLC037667

. | Address of the Registered Office

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Punjab

. | URL of website

https://majestichotel.ibc2016.net

. | Details of place where majority of fixed

assets are located

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Punjab-141002

. | Installed capacity of main products/ services

114 rooms (with 77 rooms being presently
operational), along with 5 Banquets halls
of different sizes, 3 Restaurants,
Swimming pools, Gym &other facilities.

Quantity and value of main products/
services sold in last financial year

Sales in FY 2025-26

Rs. 22,36,01,868 (Provisional)
Sales in FY 2024-25

Rs. 21,68,90,154 (Audited)
Sales in FY 2023-24

Rs. 21,43,36,722 (Audited)

. | Number of employees/ workmen

157 - Payroll Staff
52 — Contractual employees

. |Further details including last available

financial statements (with schedules) of
two years, lists of creditors, relevant dates
for subsequent events of the process are
available at:

. [Eligibility for resolution applicants under

section 25(2)(h) of the Code is available at:

Details of the process and manner of
submitting an expression of interestin the
corporate insolvency resolution process
(“CIRP") of the Corporate Debtor,
including the eligibility criteria for
prospective resolution applicants (as
approved by the committee of creditors of
the Corporate Debtor (“CoC”) under
Section 25(2)(h) of the Insolvency and
Bankruptcy Code, 2016 (“Code”), are set
out in the detailed Invitation for
Expression of Interest.

The detailed Invitation for Expression of
Interest containing these details, is
available on the website of the Corporate
Debtorand canbe accessed at:
https://majestichotel.ibc2016.net

Any other details may be sought by
sending a request to the Resolution
Professional at:
majestichotels.cirp@gmail.com

-
=}

. | Last date for receipt of expression of interest

16.11.2026

prospective resolution applicants

11.|Date of issue of provisional list of

prospective resolution applicants 19.11.2026
12.] Last date for submission of objections

to provisional list 24.11.2026
13.|Last date of issue of final list of 27 11.2026

Date of issue of Information memorandum,
evaluation matrix & request for resolution
plan to prospective resolution applicants

30.11.2026

Last date for submission of Resolution Plans

30.12.2026

Process email id to submit Expression
of Interest

majestichotels.cirp@gmail.com

17.

3

Details of the corporate debtor’s
registration status as MSME.

The Corporate Debtor is not registered as
a Micro, Small or Medium Enterprise
(MSME) under the MSME Act

Notes: (1)

Date: 30.10.2026
Place: Chandigarh

The present Form G is being issued in supersession of the earlier Form G
dated 01.09.2026, as amended by the corrigendum dated 17.09.2026, pursuant to the
annulment of the process for invitation of Expressions of Interestinitiated thereunder.

(2) The timelines as stated in the present Form G, remain subject to modification /
extension with the approval of the CoC.

Sd/-

Mr. Krishan Vrind Jain Resolution Professional

In the Matter of M/s Majestic Hotels Limited

Regn. No. IBBI/IPA-001/IP-P00284/2017-2018/10528

Registered Address: 1139, Sector 82A, IT City,

Block B, Behind WTC, Sahibzada Ajit Singh Nagar, Punjab-160055
Email for Correspondence: majestichotels.cirp@gmail.com

Registered Mobile No. 9417009490, +91- 62832-81078

AFA valid till 31.12.2026

- ik a

Date of i i Date Of Sharma Khad Depot, R/o H. No. 4,
ﬁ:; Borrowr(:s?zltg:rﬁ f\gz?usntoaumber Demand Olﬁ;ﬁgmltng PropeDrte;al;I:sggssed Symbolic LA Eli i Ul 28 Wl
Notice Possession School Road, Khanna, Distt. Ludhiana.
A B c D E F
Loan Account No.. HE01BAT00000035093 Rs. Total property measuring 3 kanals 18 8
1. Bhagwant Singh Shergill S/o Gurdeep 2 1,63,09,551/- marlas situated at Vakiya Rakba Buccho, S
Singh Shergill (Applicant), 2. Davinder Singh 4 Ason | Kalan, Distt Bathinda comprised as S
1.| Slo Gurdeep Singh Shergill (Co-Applicant) % 11/08/2026 | under:- A. 1K-6M situated at Vakiya h
3. Kulwinder Singh Slo Gurdeep Singh g with further | Rakba Buccho Kalan, Distt Bathinda is &
Shergill (Co-Applicant), 4. Sarbjeet Kaur Wio| ~ interest and | registered at Sub-Registrar, Nathana as
Davinder Singh (Co-Applicant), 5. Karamijit charges | per transfer deed bearing document no. 2022-23/72/
Kaur Shergill W/o Bhagwant Singh Shergill thereon | 1/2429 dated 27/12/2022 in the name of Bhagwant

DATE: 30.10.2026

punjab nati

DETAILS OF PROPERTY/IES

Property ID - SBIN0527100280 - Residential House
(Rupees Fifty Two Lacs Fifty|No. 4, measuring 10 Marla situated at Khukhrain
Thousand Nine Hundred Seventy | Colony, Ward No. 23, Khalsa School Road Khanna,
Seven only), as on 05.10.2019 plus | Distt. Ludhiana comprised as under:- (a) 9 Marla
future interest, charges thereon less | share out of total land measuring 20 Kanal 6 Marla comprised in Knewat No. 176, Khatoni No. 413, Killa No.
97//9/2(0-4), 12(8-0), 19(8-0), 20/1(3-11), 22(0-11) as per Jamabandi for the Year 2007-08 (b) 1/12 Marla
share out of total land measuring 4 Marla comprised in Khewat No. 334, Khatoni No. 644, Killa No. 97//10/3/3(0-2), 11/1/1(0-2) as per Jamabandi for the Year 2007-08
(c) 11/12 Marla share out of total land measuring 3 Kanal 10 Marla comprised in Khewat No. 473 Khatoni No. 814, Killa No. 97//11/2/2 as per Jamabandi for the Year 2007-08, in the name of Sh. Parveen Kumar S/o
Sh. Kapoor Chand vide Transfer of Property Deed No. 5448 Dated 10.03.2010. Size of Plotis 10 Marla or 302.501 Sq. Yards (According to registration deed). As per dimensions (35'-0" x 75'-0") = 291.66 Sq. Yards in
Registration Deed. *Actual area (in Physical Possession) as per measurement by the valuer Er. Kulwinder Choprais 244.89 Sq. Yards as per report Dated 16.10.2025. (Physical Possession: 244.89 Sq. Yard).

Rs. 43,80,000/-
Rs. 4,38,000/-
Rs. 25,000/-

Date & Time
of Inspection
of Property | & Contact No.

05.11.2026 Sh. Jaibir Singh
13:00 Hrs. to (CLO),
15:00 Hrs. M: 9988192220

Authorised
Officer

Sh. Sunny Karir

THIS PUBLICATION IS ALSO 15 DAYS NOTICE UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT)

RULES 2002 TO THE ABOVE BORROWER(S) & GUARANTOR(S)

NOTE:- THIS AUCTION IS OPEN FOR ALL SBI EMPANNELLED RECOVERY AGENT.
Measurement of the above properties, however, be verified by the bidders at site and also from the records of revenue authorities prior to participating in auction.

TERMS & CONDITIONS: The E-Auction will be conducted through Bank's approved service provider M/s PSB Alliance Pvt. Ltd, through its auction site https://baanknet.com
Contact Phone & Toll Free Number 8291220220 and Email: support. BAANKNET@psballiance.com. E-Auction Tender Documents containing online e-auction bid form,
Declaration, General Terms & Conditions of Online auction sale are available in https://baanknet.com. The interested bidders shall submit their EMD through Web Portal:
https://baanknet.com (the user ID & Password can be obtained free of cost by registering name with https://baanknet.com. Registration / Login ID & Password generation may
take Approx 2-3 working days therefore this process may be initiated well in time. The EMD will be payable through NEFT to bidders's own wallet registered with M/s PSB
Alliane Pvt. Ltd., on its auction site please note that the EMD must be deposited in the wallet registered with the M/s PSB Alliance Pvt. Ltd. There is no encumbrances on the
properties known to the Secured Creditor. However, the intending bidders should make their own independent inquiries regarding the encumbrances, Title of property put on
auction and claims / rights / dues / effecting the property, prior to submitting their bid. The E-Auction advertisement does not constitute and will not be deemed to contitute any
commitment or any representation of the Bank. The propety is being sold with all the existing and future encumbrances whether known or unknown to the Bank. The
Authorised Officer/ Secured Creditor shall not be responsible any way of misprinting error or any third party claims / rights / dues. The sale shall be subject to rules / conditions
prescribed under the M/s PSB Alliance Pvt. Ltd.

PLACE: LUDHIANA

onal bank

... Together for the better

(CCO),
M: 9888347623

AUTHORISED OFFICER, STATE BANK OF INDIA

ASSET RECOVERY MANAGEMENT BRANCH - PATIALA
SCO0-146, 2nd floor, Improvement Trust Complex

Choti Baradari Patiala Pin 147001

E-mail: cs8296@pnb.bank.in, Mob. No. 9015407900

A

E-AUCTION
SALE NOTICE

(Enforcement) Rules, 2002.

respective properties.

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF MOVABLE/IMMOVABLE PROPERTY/IES
STATUTORY 15/30 DAYS SALE NOTICE TO GENERAL PUBLIC UNDER

RULE 9(1) & 8(6) READ WITH RULE 6 & 9 OF THE SECURITY INTEREST(ENFORCEMENT) RULES 2002 of SARFAESI ACT 2002

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) & 9(1) of the Security Interest
Notice is hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described movable/immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/

symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table herein
below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below against the

The Sale will be done through E-Auction platform provided at the Website https:/BAANKNET.com on 26.11.2026 from 11.00 AM to 04:00 PM

Date of Inspection of Properties is 31.10.2026 to 25.11.2026 from 10:00 AM to 5:00 PM
SUBMISSION OF EMD AND ONLINE DOCUMENTS VERIFICATION ON PORTAL https://BAANKNET.com MUST BE DONE BEFORE THE DATE OF AUCTION

E-AUCTION
SALE NOTICE

M/s PSB Alliance Pvt Ltd, Mumbai. Portal Help Desk No. +91 82912 20220, E-Mail ID: support.BAANKNET@pshalliance.com, Availability: 09.00 AM to 05:00 PM on all working stays for guidance on Auction process, Registration status. Technical assistance....etc

Branch Name

SCHEDULE OF THE SECURED ASSETS

A) Dt. of Demand Notice u/s 13(2) of SARFAESI Act, 2002

B) Outstanding Amount as on

DESCRIPTION OF THE IMMOVABLE
PROPERTIES MORTGAGED/OWNER’S
NAME (MORTGAGERS OF PROPERTY/IES)

Account Name and Addresses

1. ARMB-PATIALA

Borrower: 1. M/S Kala Shree Creations,
Through its Prop: Varinderjit Kaur W/o Mohinder
Singh Address AC Market Patiala 147001, 2.
Varinderjit Kaur W/o Mohinder Singh
(Guarantor M/s Kala Shree Creations and
Borrower in Housing loan & overdraft) Address 1:

Borrower in Housing loan & overdraft) Address 1:
Kala Shree Creation and Borrower in Housing Loa

All that part and parcel of commercial booth no. 21 (basement without roof
rights) measuring 15.16 sq yards category B Situated in AC Market Adalat
Bazar Tehsil & District Patiala in the name of Mrs.Varinderjit Kaur W/o
Mohinder Singh vide sale deed no. 17331 dated 18/01/2011 registered before
Sub Registrar Tehsil & District Patiala East: Common Passage, Side 10'6",
West: Passage, Side 10'6", North: Passage Side 13', South: Shop, Side 13'

C) Possession Date u/s 13(4) of SARFAESI Act 2002
D) Nature of Possession

16.07.2021

Rs.1,27,90,249.45/- as on 31/03/2021 plus
further interest w.e.f 01/04/2021 and other
charges less recovery if any until payment in full

Rs. 19,00,000/-

Reserve Price

BID INCREASE
AMOUNT

Details of the
encumbrances
known to the
secured creditors

This Property has

H.N 130 Guru Teg Bahadur Colony Patiala 147001 Address 2: H.N 11 Stno 4
Gurmat Enclave Sular Patiala 147001, 3. Mohinder Singh S/o Rameshwar Singh (Guarantor M/s Kala Shree Creations and
H.N 130 Guru Teg Bahadur Colony Patiala 147001, Address 2: H.N 11 St no 4 Gurmat Enclave Sular Patiala 147001, 4. Tani
n & Overdraft) Address 1: H.N 130 Guru Teg Bahadur Colony Patiala 147001, Address 2: H.N 11 St no 4 Gurmat Enclave Sular Patiala 147001

22.02.2023

Rs. 1,90,000/-

extension of charge in
the credit facility of M/s
Kala Shree Creations

Physical Possession

Rs. 50,000/-

Through Prop: - Smt
Varinderjit Kaur

a Preet Kaur D/o Mohinder Singh (Guarantor M/s

ARMB-PATIALA

Goyal & Mr Inder Goyal S/o

Borrower 1. M/s New Naveen Traders Through
its Partners:- Mr Naveen Goyal S/o Mr. Inder

Gurmandi Patiala, 147001 2. Mr. Naveen Goyal
S/o Mr. Inder Goyal (Partner, New Naveen
Traders) H.N 1068/2 Mohalla Desraj, Near Achar

Shanker Lal

Equitable Mortgage of Shop no. 4841/2 measuring 40 sq yards(as per sale|
deed) as per site 38.00 sq yards in the name of Mrs. Kamlesh Rani W/o Mr.
Inder Goyal With MC Limits, at Katra Nauhrian Gurmandi District Patiala
registered in the office of sub registrar Patiala vide sale deed no 5650 dated
20.10.1994 Boundary as under:- East: Mr Mela Ram & Sons Common wall[until paymentiin full
11'0", West: Road 13'0", North: Mr Des Raj & Mr Bhushan Kumar common
wall 27'9", South: Mrs Asha Rani & Ved Prakash Common wall 27'9"”

17.09.2021

Rs.61,37,622.55/- as on 31/08/2021 plus further
interest w.e.f 01/09/2021 and other charges and cost
incurred by the undersigned less recovery (if any)

Rs. 64,60,000/-

That One SA
(Securitization

Rs. 6,46,000/-

Application) 68/2026
titked as "M/S New
Naveen Traders & Anr.

02.04.2022

Symbolic Possession

Rs. 1,00,000/-

Vs Punjab National
Bank is pending before

la Desraj, Near Achar Bazar Patiala, 147001

Bazar Patiala, 147001 3. Mr Inder Goyal & Mr Shanker Lal (Partner, New Naveen Traders) H.N 1068/2 Mohalla Desraj, Near Achar Bazar Patiala, 147001 4. Mrs. Kamlesh
Goyal (Guarantor & Mortgagor) H.N 1068/2 Mohal

Rani W/o Mr. Inder

DRT Chandigarh on
25/11/2026

ARMB-PATIALA

District Patiala Pin code- 140401

Borrower: 1.M/S Raj Trading Company,
Through its Prop: Smt. Paramijit Kaur alias
Parmjeet Kaur, Village Saidkheri, Tehsil Rajpura
District Patiala, Pincode-140401, 2. Smt.
Paramijit Kaur alias Paramijit Kaur W/o Sh.
Surinder Singh Village Saidkheri, Tehsil Rajpura
, 3. Sh. Dalip
Singh S/o Sh Ranijit Singh (Guarantor) Village
Saidkheri Tehsil Rajpura District Patiala Pin
Code- 140401, 4. Sh. Surinder Singh S/o Sh
Dalip Singh (Guarantor) Village Saidkheri Tehsil
Rajpura District Patiala Pin Code- 140401

1528/383 min(1-0) As per Jamabandi of the year

EQM of Commercial Property measuring 934 square yards situated at village
Saidkheri, Opposite DAV School, Rajpura. Detail as under: 1. Plot measuring
03-6/50 Biswa (156 Sq. Yards) being 156/1000 share of 01 Bigha comprising
of Khewat Khatoni no. 1318/805. Khasra No. 1528/383 min (1-0) as per|
Jamabandi 2007-2008 situated in the revenue estate of Saidkheri, Tehsil
Rajpura, Distt Patiala in the name of Surinder Singh S/o Dalip Singh vide
Wasika No. 138 dated 12/04/2010. Bounded as: North: Sucha Singh, South:
Road 20' width, East: Sucha Singh, West: Road 20' Wide, Area 35'x40, 2. Plot total measuring 03 Bigha 15-28/50 Biswa consisting of (a) (i) 0
Bigha-10-11/50 Biswa i.e., 511/18750 share out of 18 Bigha 15 biswa comprising of Khewat Khatoni no. 281/592 khasra no. 376(6-5), 378(6-5)
381(6-5) And (ii) 0 Bigha 5-17/50 Biswa i.e., 267/1000 share out of 1 Bigha comprising of khewat khatoni no. 281/797, khasra no. 1528/383 min (1-0) As per Jamabandi of the
year 1997-1998 situated in the revenue estate of saidkheri, Tehsil Rajpura, Distt Patiala in the name of Sucha Singh and Surinder Singh S/o Dilip Singh vide Wasika no. 6362 dt
11-11-2004 (b) Plot measuring 0Bigha -7-39/50 Biswa consisting of- (i) 0Bigha -5-5 %2 /50 Biswa i.e., 255"2/18750 share out of 18 Bigha 15 Biswa comprising of Khewat Khatoni
no. 318/641 Khasra no. 376(6-5), 378(6-5) 381(6-5) And (ii) 0Bigha-2-337%/50 Biswa i.e., 133%%/1000 share out of 1 Bigha comprising of Khewat Khatoni no. 318/797 Khasra no.
2002-2003 situated in the revenue estate of saidkheri, Tehsil Rajpura, Distt Patiala in the name of Sucha Singh and Surinder Singh S/o Dilip Singh vide Wasika no 5311 dt
05.11.2007 Note: Vide Rappat No. 210 dated 02/02/2015 the property measuring 267 Sq. yards is attached by Excise & Taxation Department against Rs. 4,52,506.00. Vide Rappat No. 210 dated 02/02/2015 the property
measuring 511 Sq. yards is attached by Excise & Taxation Department against Rs. 4,52,506.00. Vide Rappat No. 418 dated 15.04.2021 property is attached for Rs.2,11,666/- in Civil court Patiala

30.01.2015

Rs.97,47,898/- as on 31/12/2014 plus further
interest w.e.f 01/01/2015 and other charges
less recovery if any until payment in full

Rs. 1,46,30,000/-

Charge of this
Immoveable Property is

30.06.2015

Rs. 14,63,000/-

extended to secure the
loan of M/s Neelkanth
Trading Co., M/s

Physical Possession

Rs. 1,00,000/-

Aashirwad Traders, M/s
Global Exports and Term

Loan for Generator to Sh
Bhupinder Singh

ARMB-PATIALA

Patiala 147001

Borrower: 1. M/s Amit Kakra S/o Roshan Lal
Kakra (Borrower) Address:- H.N 14E Rattan
Nagar Patiala 147001, 2. Mr Jagdish Singh S/o
Santokh Singh (Guarantor in Amit Kakra & Sonia)
H.N 251 Adarsh Nagar- B Ablowal Patiala
147001, 3. Mrs Sonia W/o Amit Kakra (Co-
borrower) Address:- H.N 14E Rattan Nagar

Equitable Mortgage of residential house measuring 100 sq yards being|
2/29/"; share in total land 1 Bigha 9 Biswa 10 Biswais comprising in Khewat
No 511/484, Khatauni No. 1149, Khasra No. 300 min (1-9-10), totalkitta 1 as
per jamabandi for the year 2013-2014 situated in Ekta Nagar C (Alipur Arain),|incu U
Patiala in the name of Mr Amit Kakra S/o Roshan Lal Kakra and Mrs Sonia|until paymentin full
W/o Amit Kakra vide Sale Deed no 15658 dated 20/02/2020 registered before
Sub Registrar Tehsil & District Patiala. Boundary as under:- North: Built up

House, Side 18', South:-Road 20', Side 18', East:- Plot Anita Gautam, Side 50', West:- Plot Alka Rani Side 50’

29.10.2022

Rs.20,85,663.04/- as on 30/09/2022 plus further
interest w.e.f 01/10/2022 and other charges and cost
incurred by the undersigned less recovery (if any)

Rs. 17,68,000/-

Rs. 1,76,800/-

Not Known to
Secured Creditor

04.02.2023

Symbolic Possession

Rs. 50,000/-

ARMB-PATIALA

Borrower 1. M/s Bansal Rice

Partners Sh. Sandeep Kumar and Sh. Amandeep
Bansal Jhaloor Road Bhutal Kalan Lehragaga-
148031, 2. Sh. Sandeep Kumar S/o Sh Keda
Nath (Partner) # 138/2 Bhuttalian Mohalla Ward
no. 5 Lehragaga Dist Sangrur, 3. Sh. Amandeep
Bansal S/o Sh Badri Prasad (Partner) # 258 Jakhal Road Near Bhoja DA Hospital Ward No. 4 Sunam- 148028, 4. Smt Manju Bansal W/o Sh Amandeep Bansal (Guarantor) # 258 Jakhal Road Near Bhoja DA Hospital Ward No.
4 Sunam- 148028, 5. Sh Badri Prasad S/o Sh Brij Lal (Guarantor) # 258 Jakhal Road Near Bhoja DA Hospital Ward No. 4 Sunam- 148028, 6. Smt Maya Bansal \W/o Sh Badri Parshad (Guarantor) # 258 Jakhal Road Near Bhoja
DA Hospital Ward No. 4 Sunam- 148028, 7. Sh. Pawan Kumar S/o Sh Jagan Nath (Guarantor) Master Colony Ward no. 5 Lehragaga- 148031, 8. Smt Nirmala Devi W/o Sh. Kedar Nath (Guarantor) # 138/2 Bhuttalian Mohalla
Ward no. 5 Lehragaga Dist Sangrur

Mill Through

Residential Property measuring 120.55 sq yards situated at ward no. 5
Bhutalia Mohalla Lehra Tehsil Lehra District Sangrur belonging to Smt
Nirmala Devi W/o Kedarnath Vide transfer deed no 1303 dated 07.12.2015
Bounded as under:- East: House of Ishar Dass S/o Ram Kishan Side 70,
West: House of Krishan lal S/o Sh Hans Raj Side 70', North: Shop of Munish
Gupta Rohit Gupta Side 15'6", South: Street Side 15;6"

03.06.2021

Rs.7,57,16,539.40/- as on 31.05.2021 plus
further interest w.e.f 01/06/2021 and other
charges less recovery if any until payment in full

Rs. 45,00,000/-

15.09.2021

Rs. 4,50,000/-

Not Known to
Secured Creditor

Symbolic Possession

Rs. 50,000/-

Terms and conditions: 1. The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions: 02. The properties are being sold
on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS” 03. The particulars of Secured Assets specified in the Schedule herein above have been stated to the best of
the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation. 04. The Sale will be done by the undersigned through e-
auction platform provided at the Website https://BAANKNET.com on 26.11.2026 @ 11:00 AM to 04:00 PM. For detailed terms and conditions of the sale, please refer https://BAANKNET.com. 5.0ver and above
reserve price, Minimum One Bid Amount is Mandatory. Outstanding Charges/bill for electricity , house tax etc shall be borne by auction purchaser.

DATE : 30.10.2026

STATUTORY SALE NOTICE UNDER RULE 9(1) OF THE SARFAESI ACT, 2002
Authorized Officer - Punjab National Bank (Secured Creditor)

PLACE : PATIALA

cC m
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UNITED DRILLING TOOLS LIMITED
CIN: L29199DL1985PLC015796
Registered Office: 139A, 1st Floor, Antriksh Bhawan, 22,
Kasturba Gandhi Marg, New Delhi- 110 001
Tel. No: 0120- 4842400, E-mail: compsect@udtitd.com,
Website: www.udtitd.com

NOTICE to the shareholders of the Company for unclaimed dividend and
transfer of Equity Shares to the Investor Education and Protection Fund
("IEPF") Authority
This notice is issued in accordance with the relevant provisions of the Companies
Act, 2013 ("Act"), along with the Investor Education & Protection Fund Authority
(Accounting, Audit, Transfer & Refund) Rules, 2016, as notified by the Ministry of

Corporate Affairs and amended periodically ("Rules").

As per IEPF Authority Rules, 2016, all equity shares of the Company on which
dividends remained unpaid or unclaimed for seven (7) consecutive years or more
will be transferred to the Demat Account of the IEPF Authority in terms of mentioned
provisions of Act and rules.

The concerned shareholders are requested to approach to our designated Registrar &
Share Transfer Agents M/s Beetal Financial & Computer Services (P) Ltd., or the
Company directly on or before 31.01.2027 to claim unpaid final dividend for the financial
year 2018-19.

For details of affected shareholders, please visit our website under the Investor tab:

Please note that if dividends remain unclaimed beyond 31.01.2027, corresponding
equity shares will be transferred to the IEPF Authority as per applicable rules and
claims thereafter can only be made through the IEPF Authority under prescribed
procedures. No claim shall lie against the Company in respect of shares transferred
to IEPF Account.
The concerned shareholders holding shares in physical form and whose shares are
liable to be transferred to [EPF Authority, shall be transferred by issuance of duplicate
share certificate and thereafter transferring the same to IEPF Authorily. Accordingly,
the original share certificate/s held by the concerned shareholders shall automatically
stand cancelled.
In respect of this matter of for any valid objection or clarification, the shareholders may
approach to our designated RTA or the Company directly at the following address/s:
«  Mis Beetal Financial & Computer Services (P) Lid., Beetal House, 3rd Floor, 99,
Madangir, Behind Local Shopping Centre, New Delhi - 110062
Contact - 011-29961281/82/83, Email - BEETALRTA@GMAIL.COM or
»  M/s United Drilling Tools Limited, 26th Floor, Astralis Tower, Supernova Complex,
Sector - 94, Noida - 201301 Distt. Gautam Budh Nagar, UP.
Contact - 0120-4842400, 4162715 & 4729610, Email - COMPSECT@UDTLTD.COM.
For United Drilling Tools Limited
Sd/-

Place- Noida Anand Kumar Mishra
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